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Ninth Plan exercises, to meet the energy 

requirement of the country. The issue relating 

to the fuel policy for power sector has been 

examined and deliberated upon in the 

Committee. As per these deliberations, though 

coal will continue to be the major fuel for the 

power sector, the domestic availability of coal 

will fall short of requirement for meeting the 

projected needs of the power sector during the 

Ninth Plan period. In order to meet this situation, 

import of coal and liquid fuel will be resorted to 

during this period. In the long run, however, the 

emphasis has to be on development of domestic 

coal production as also on hydel and nuclear 

capacity and renewable energy capabilities to 

reduce dependence on imported fuel.The Energy 

Policy Committee is addressing itself to the 

question of an integrated approach in this regard. 

Decentralisation of Planning Process 

*30. SHRI BHAGABAN MAJHI: Will the 

Minister of PLANNING AND PROGRAMME 

IMPLEMENTATION be pleased to state: 

(a) whether any proposal to decentralise the 

planning process has been under Government's 

consideration; 

(b) if so, the steps taken in that direction; 
 

(c) whether some guidelines have been 

issued to the State Government in that regard; 

and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 

MINISTRY OF PLANNING AND PRO-

GRAMME IMPLEMENTATION (SHRI 

YOGINDER ALAGH): (a) to (d) Decentralised 

planning is a continuous process. While there 

is no formal proposal with the Planning 

Commission for decentralisation of planning 

process, however, as a response to various 

demands from different quarters to take 

planning to the grass-root level, Government 

of India have taken a significant step through 

enactment of 73rd and 74th Constitution 

Amendment Acts. These Constitution 

Amendment Acts confer constitutional status 

on the Panchayats and Municipalities for 

undertaking planning within their respective 

areas of jurisdiction. Action to give effect to 

the above constitutional provisions is at 
different stages in the various States. 

In addition, as a corollary to these ongoing 

efforts towards decentralisation as 

recommended by the Conference of Chief 

Ministers held in July, 1996, seven Basic 

Minimum Services have been identified for 

complete coverge in a time bound manner. For 

this, Rs. 2466 crore have been provided as 

additional Central Assistance to States and 

Union Territories in the current year. The 

States/UTs are free to indicate their choice of 

services and distribution of resources amongst 

them according to their own priorities. They 

are also expected to give similar freedom to 

local bodies. 

Higher Allocations for Tripura 

*31. SHRI NILOTPAL BASU: Will the 

Minister of RURAL AREAS & 

EMPLOYMENT be pleased to state: 

(a) whether Government have received any 

communication from the Tripura Government 

demanding higher allocations for drinking 

water, housing facilities for homeless and 

connecting village roads; and 

(b) whether any steps have been taken to 

meet the demand? 

THE MINISTER OF RURAL AREAS 

AND EMPLOYMENT (SHRI K. 

YERRANNAIDU): (a) and (b) Yes, Sir. An 

amount of Rs. 46.37 crores has been allocated 

by Planning Commission to the Government 

of Tripura for 1996-97 as an Additional Central 

Assistance for Basic Minimum Services. The 

State Government of Tripura has identified for 

coverage in 3 years the three prioirity areas 

namely drinking water, rural housing and 

connectivity of villages by roads. 

An exercise is also being undertaken by the 

Planning Commission to assess gaps that exist 

with respect to each of 7 basic services viz. 

drinking water, primary health care, primary 

education, mid-day meals to primary school 

children, public housing, village roads and 

public distribution system on a State-wise basis 

in order to be able to allocate funds for each of 

the services on the basis of identified gaps for 

the next year. The actual alocations for 
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1997-98 will depend on an assessment of these 
gaps in infrastructure and also on the 
availability of financial resources. It is pertinent 
to add that Additional Central Assistance for 
Basic Minimum Services would be in addition 
to the outlays provided in the State Plans for 
these Basic Minimum Services. 

 
Drinking water for Urban Population in 

the States 

*33. SHRI RAMJI LAL: Will the PRIME 
MINISTER be pleased to state: 

 

(a) the amount allocated to the States, 
particularly to Haryana, during the Eighth Plan 
period, year-wise to solve the problem of 
drinking water for the urban population; 

(b) whether the problem of drinking water 
for the urban population has since been solved; 
and 

(c) if not, by when the same would be 
solved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN AFFAIRS & 
EMPLOYMENT & MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. U. VENKATESWARLU): 
(a) The allocation made by the Planning 
Commission in the State Plan under Urban 
Water Supply and Sanitation Sector for the year 
1992-93,1993-94,1994-95 and 1995-96 during 
the Eighth Plan Period is at Statement-I (See 

below) The outlay for 1996-97 is yet to be 
finalised. 

Under the Centrally sponsored Accelerated 
Urban Water Supply Programme (AUWSP) 
launched in 1993-94 for providing water supply 
facilities to towns having population less than 
20,000 (as per 1991 Census), out of a total of 
Rs. 68.49 crores available during the eighth 
Plan, the State-wise allocation is at Statement 
II (See below) The share of Haryana under the 
AUWS Programme during the 8th Plan period 
is Rs. 1.50 crores, 

(b) and (c) Water supply is a State subject 
but the Central Government endavours to 
provide financial assistance to the States within 
the limits of available resources to tackle this 
problem. As per information furnished by the 
State/UT Governments, 84.33% of urban 
population have been provided with safe means 
of drinking water upto 31.3.1993. It is expected 
that with the combined efforts of the State and 
the Central Governments, the rest of the urban 
population will also be covered with safe 
drinking water supply by the end of the 9th 
Plan period subject to avilability of the 
resources. 


